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IN THE CENTRAL ADMINISTRATIVE BRIBUNAL
PRENCIP AL BENCH "

New Delhi, dated the 6th June, 1994.

Hon'ble Shri Se.R. Adige, Membe r{4)
Hon'kle Smt.Lakshmi Swaminathan, Membe r{J)

Shri A.K. Mishra
sen of late Sh.Din Dayal Misra,

R/O Block M N(m,Secter.
&
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e —— =~ _ (None fer the applicant )

rket, MNew Delhi.

ee e Applic an‘t

s

Unien of Inmdia, through the
Segre taw&eM:.mstxy of Industry,

tt o Ff

mpany Affairs, Shastri Bhawan,

Ebw De ihi

Floor, A Wing, Dr .Ra;,indra Prasa Red

s Bﬁspen’ien'f'

(Morne for the re spondents)

A

JUDGEMENT. (ORAL}

(Hon'ble Shri S.R. Adige, Member {(A))

Nore for the applicant, although we walted

till 2.15 PM today. Nore for the respordents e ither. It

appears that the applicant is net interested in pursuing

the cas2 » In the circumstances, this application is dismissed

for default aad men-preosecutiens
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